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Seventeenth Loksabha

=

Title: Regarding repeal of New Labour Codes-laid.
SHRI K. SUBBARAYAN (TIRUPPUR): Consolidation of 29 labour

laws into 4 codes i1s pro-corporate and anti-worker. It has been done
without holding tripartite meetings or consulting trade unions. Indian
Labour Conference did not meet and discussions in parliament were not

allowed. The codes are against the interests of workers.

The existing labour laws and their jurisprudence are the collective
contributions of the workers, unions and governments. Neo liberal
values such as ‘hire and fire’, child labour, unquestioned retrenchment,
denial of social security, maternity benefit, minimum wages etc., are

implicitly upheld in these labour codes.

The provisions in essence deny right to work, right to earn
livelihood and the right to live with dignity. These codes are made in
violation of the ILO Convention 144 on tripartite consultations which
India has ratified. So I request tripartite consultations are held and new

labour codes be revoked.
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